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(๭) ඛඃბఱಕฆ, ಆ෷๫ ళణళ౲ ฆ 

(ല) ඛඃბఱಕฆ, ็ణ౲ ౾ైఫ ๏ౘఠ ళణళ౲ ฆ 

(ಇ) ฃఙ౲  ళ౽ბబโ කపඛඃბ๏๭ణ ೬චబฯ ෫ല๭ඨథย౵  

๬౬ డಆైడ౨ బ దణเ ຄಂൽฆర ಒన౯ ฆ ౾౵ ඛ๞ఫඨ 

ళణళ౲ ฆ 

 

పൡ౨  దฏൡ, ಕකბజಕ ಌళಜ ็ణ౲ ౾ైఫ ๸๲౩ ఔయ (ൟൿ౪ దല) ಅඋ౲ ඃఱ, 
2020బ ඩ౳ ฏ఩ణ ൽකಂಕඈൿ పൡ౨  ൽකಂಕൽಂణ ෌ఴ൬ ෍ಂఔิฆ ప๻థఔబ 
ඩยಃ ద౳ ඃఱణ ฿౲ ඪ౨ ෽యಜథ, 16ඡ ద౳ ಕబఠణย౵  ඛൽბలౣ దല๭ణ ಅඪైฤ 
ඩ౳ ඌ౽బణ ෨ಂං ෇౾෵ฆర ಎม౵  ಅඪైฤఔయඝ౬ , ෮ణమ దฏൡಕణย౵  
ඛൽბలౣ దല๭ణ ෌ఴ൬ ෍ಂఔิฆ ప๻థఔబ ඩยಃಛಜథ ಅඪైฤ ඩ౳ ඌ౽బಃౙ  
రಛბరൕ ෥ఞడಕౙ ൿ౪  పൡ౨  ಅൿ, ಅโఔำ డథ౬  ෨ಂං ർಖมಜణ౪ ย౵  ຂತై ๻ಡ 
ಅโఔయඝ౬  เว ෥ఞడಕౙ ൿ౪ .” 

 
 

ర೪ූ෵ ฿ม 
ಕකბజಕణ ฃఙ౲ ඩమฆ 

 
 
 

ಕකბజಕ ฃఙ౲ ඩమబ ಆ೦ౢ ඝ๬బ 
పൡ౨  ಅరబ ກళคథย౵  

 
 

(ಃ. ർ౷ ರಕකൻ  ෇්) 
ళ౽ბబణ ౽ఫბణ๏ბ 

๸ళൽైఫ ర౲ ర๻బఔำ పൡ౨  
๎ళథ బగච ಇมಒ 

 
 

PARLIAMEN7AR< AFFAIR6 AND LEGI6LA7ION 6ECRE7ARIA7 
 

NO7IFICA7ION 
 

NO. 6AM9<A6HAE 45 6HA6ANA 2020, BENGAL8R8, GDWHG: 31.07.2020 
 

 Ordered that the translation of ಕකბజಕ ಌళಜ ็ణ౲ ౾ైఫ ๸๲౩ ఔำ 
(ൟൿ౪ దല) ಅඋ౲ ඃఱ, 2020 (2020 బ ಕකბజಕ ಅඋ౲ ඃఱ ๸ಒ౲ : 17) in English 
language, be published as authorized by the Governor of Karnataka under clause 
(3) of Article 348 of the Constitution of India in the Karnataka Gazette for general 
information. 

 
The following translation of KDUQDWDND KKDVDJL 9DLG\DNHH\D 

6DPVWKHJDOX (7LGGXSDGL) AGK\DGHVKD, 2020 (2020 ra Karnataka Adhyadesha 
sankhye: 17) in English language is published in the Official Gazette as 
authorized by the Governor of Karnataka under clause (3) of Article 348 of the 
Constitution of India. 
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KARNA7AKA ORDINANCE NO. 17 OF 2020 
7HE KARNA7AKA PRI9A7E MEDICAL E67ABLI6HMEN76 

(AMENDMEN7) ORDINANCE, 2020 
 

(Promulgated by the Governor of Karnataka in the Seventy first year of the 

Republic of India and First published in the Karnataka Gazette Extra-ordinary on 

the 31st day of July, 2020) 
 

An Ordinance further to amend the Karnataka Private Medical 

Establishments Act, 2007 (Karnataka Act 21 of 2007) and for matters connected 

therewith or incidental thereto;  
 

 

Whereas both the Houses of the state legislature are not in session and the 

Governor of Karnataka is satisfied that the circumstances exist which render it 

necessary for him to take immediate action to promulgate the Ordinance for the 

purposes hereinafter appearing; 
 

Now, therefore, in exercise of the powers conferred by clause (1) of Article 

213 of the Constitution of India, the Governor of Karnataka is pleased to 

promulgate the following  Ordinance, namely:- 
 

1. 6KRUW WLWOH DQG FRPPHQFHPHQW.- (1) This Ordinance may be called the 

Karnataka Private Medical Establishments (Amendment) Ordinance, 2020. 
 

;ϮͿ It shall come into force at once. 

2. APHQGPHQW RI VHFWLRQ 4.- In the Karnataka Private Medical 

Establishments Act, 2007 (Karnataka Act 21 of 2007) (hereinafter referred to as 

the Principal Act), in section 4, the following proviso shall be inserted, namely:- 
 

´Provided that, in respect of the Bruhat Bengaluru Mahanagara Palike area, 

the Registration and Grievance Redressal Authority shall consist of the following, 

namely:- 

(a) The Commissioner, BBMP Chairman 

(b) The Chief Health Officer (Public 
Health) 

Member 

(c) The President or Secretary of Indian 
Medical association, State Head 
quarters 

Member 
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(d) The Joint Director, AYUSH Member 

(e) One woman representative when the 
authority deals with grievance 
redressal 

Member 
 
 

Provided further that, on and from the date of commencement of the 

Karnataka Private Medical Establishments (Amendment) Ordinance, 2020 all 

applications pertaining to Bruhat Bengaluru Mahanagara Palike area, pending 

before the Registration and Grievance Redressal Authority specified in section 4, 

shall be transferred to the Registration and Grievance Redressal Authority 

specified in the first proviso and it shall dispose of them, as if, they were filed 

before it.µ 
 
 

3. APHQGPHQW RI VHFWLRQ 16.- In section 16 of the Principal Act, the 

following proviso shall be inserted, namely:- 
 

 

 
 

´Provided that, the Appellate Authority over the Registration and Grievance 

Redressal Authority of the Bruhat Bengaluru Mahanagara Palike area, shall 

consist of the following, namely:- 

(a) The Additional Chief Secretary or  
Principal Secretary or Secretary to 
Government, Health and Family 
Welfare Department 

Chairman 

(b) The Director, Health and Family 
Welfare Services 

Member  

(c) The Director, AYUSH                           Member 

(d) The Director of Medical Education Member 

(e) One Clinician with post graduation in 
General Medicine nominated by the 
State Government 

Member 
 
 

                                                                                                                                                    

 

Provided further that, on and from the date of commencement of the 

Karnataka Private Medical Establishments (Amendment) Ordinance, 2020 all 

appeals pending before the Appellate Authority specified in section 16, within the 

jurisdiction of Bruhat Bengaluru Mahanagara Palike area shall be transferred to 

the Appellate Authority for Bruhat Bengaluru Mahanagara Palike, specified in the 

first proviso and it shall dispose of them, as if, they were filed before it.µ  
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The above translation of ಕකბజಕ ಌళಜ ็ణ౲ ౾ైఫ ๸๲౩ ఔำ (ൟൿ౪ దല) 

ಅඋ౲ ඃఱ, 2020 (2020 బ ಕකბజಕ ಅඋ౲ ඃఱ ๸ಒ౲ :17) published in the official 

Gazette under clause (3) of Article 348 of the Constitution of India. 

9AJ8BHAI 9ALA 
GO9ERNOR OF KARNA7AKA 

 
By order and in the name of the 

    Governor of Karnataka. 
 

 

 (K. D:ARAKANA7H BAB8) 
 Secretary to Government 

Department of Parliamentary Affairs 
and Legislation. 
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